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ORDER
PER SHRI A.T. VARKEY, JM

This appeal is preferred by the assessee against the order of Ld. Pr. CIT , Guwahati-2
dated 21-03-2018 passed u/s. 263 of the Income-tax Act, 1961 ( in short, the ‘Act’

hereinafter).

None appeared on behalf of the assessee.

3. At the outset it has been brought to our notice that assessee wishes to withdraw the
appeal, since there is no grievance left for the assessee after the consequential order passed by
the TPO. The 1d. DR has no objection in assessee withdrawing the appeal. In the light of

aforesaid discussion, we allow the assessee to withdraw the appeal.

4. In the result, the appeal of the assessee is dismissed as withdrawn.

Order pronounced in the open court on 05 -06-2020

Sd/- Sd/-
Arjun Lal Saini A.T. Varkey
Accountant Member Judicial Member

Dated 05 -06-2020
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